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Hen'ble Mr, D, S. Baweda

G.A NO, 1311 /98

Al

ne is present for the applicant even on

rovision of the Cause listi S¥ri G.P.Agrawal is
present on behalf of the respondents’, As per erder
dated ﬁl‘ﬁl%% j¢ was previded that if en the next
‘date, the learned ceunsel fer the applicant is mot

prese

, O,A, is lisbRe te be dismlissed for default’

Teday neither the applicamt is present ner any ™

sdjourrment has been sought. Ne RoA, has alse been

filed

after

ingpite of repeated spportunit ies being given
£iling of C.A. on 1899519964 Inview of thdse

fac'!‘-s.mﬂ:.k. stands diemissed for defaulth
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